
Oran Court 

Control Arim inist rot ive Tribuna 1 , 

"-. 1 131- abaz3 9onc'7, 

./..\113.3hys7a-1, T his l-h7 2nr.1 ...hay of Auaust 20("C. 

CorTi 7al ci n  

r. 	1 , 	Rfir 	7 --l j , 	;41  , 

io 1-77.  	i 	"To 29C of 19;2 . 

ç r n f Sri Sardo, 
yi 113;3 aria .:lanza Iorsi, 

I D3 	t lc; e Tilcurhi, 
Si et . 	ohabaEl 

• L^,c: r3 1107nt. 

- 31 f ort he 3. lic =nt : Sri I: 	.1 a ov.." 	, 

77-quo 

1 . roi7n of inciat 	 th7 cc:sera 1. ""on 	r , 

"Tor -ft, orn 	, 0O? Yous,-;„  

ho D iuisi003 I 	Iv 	.1 -ri 	'Tort hero 

7';,711wav 	la hob? 

litcant din ineo r "Tort:hors,  7,7, 	Pat php,..ir 

• 

c ouncil for -t 	cic .1. 	o a ry, 71, 	71\r. 

( 	C on* ) Cr :or 	, 

. Jo ‘77 1  9 	 • ) 

Ti: 7r4:1 4 catton ha. ho:n fill for ,3 ,7,3ction 

Lc tho ta-_-sroo,-Ients,  to 1-2-in3t30? th 	op c licint in 

!---,2rvi ea 	TS a t :r000r a ry anis lay 77 with 7 11 thu 

consoroo?ntlil henaf its with a ffoct from 13.1 .1QP1. 

l'orthoz.-  pr7y-or 	1,-,7s 1,-):::,:n mn:12 	that ho sh on hi ho 

er pirents of t h7 co r tori of r:usren7:ion. 

2 L. 	7)-c fort s 	narrate:I 	1-or t'The 	p: 'boot 	7 ,  . 

that ha star': I worldis on th : post of "on 



-2 

oncasuo 1 ha c.is since 196'7 under Permane nt 

inspector, Harthern Railicam. T0i..e.b.:7 to have 

bean promoted to the cost of Sanormen on 10.5 .7° 

vias posted 	
Store Chov,deider at l'.uresti Kalen 

(Special ) i 11  

The arelicent was susrended on 11.5.79 and re—inotate.1 

an 2 3 .1.7 .7 0  "n cis ins that he was not raid his 

emoluments from 21 .5.7f` despite makine s ..avera 1 

representatio2s. 	
c 10 ims that the 'General_ 2,1anareer- 

t '.lorthern Railway, ?at oda House In is D 	
letter 

t o 	
Sri Rem rihora RnIcesh hat assured that the 

matter ■
roe la he looked into. The err licant received 

notice an j3•1.' that he was deemed to have 

from his .aterointment 	
een be  had  ao 

resianed 

absent for a rat iod exceerlinm three months. 

c 'aims to have submit -Herl a latter addressed to 

F alma ".inister on 4.1.(71 and have received a r.,c.1..r 

from the Prine in ister ts off ice that the ;.:).ctetary 

had 
been instructed to take arrroPr iota action. 

The ornaments of Sri Y.P . Pandev for the 

arrlicant and Sri S.D. lomroor brief holder of 

Sri (LP. do-la -flee 1 for the resr ()clients have been heard. 

ThPr lee -3 I nes on record have been considered . 

The learned coensel for the arralicent 

has contended that the order dated 9.1.P1is 
it states that the 

without snv basis in law because 

art licont ■.mas deemed to have resioned. The 

r asron larks in their counter ret lv have stated 

that the action taken amainst the apr licant was 

runitive in nature as it was said to have been 

ir
on account of his absence for a p3r2 1-0:71 exceerhinc 

t&ren 


